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1. The petitioners have approached this court with a grievance that they are not
being permitted to register their marriage under the Cochin Christian

Civil Marriage Act, 1920. The learned Government Pleader on instructions
submits that the 2nd respondent could not permit registration of the

marriage under the provisions of the aforesaid Act since the petitioners were not
residents of erstwhile Cochin State. It is submitted that the aforesaid

Act applies only to the residents of erstwhile Cochin State.

2. Today the learned counsel for the petitioner has placed on record Ext.P11
certificate issued by the Village Officer, Karukutty which shows that the

1st petitioner is a resident of the erstwhile Cochin State. It is not disputed that if
one of the parties to the marriage reside within the territorial limits of

erstwhile Cochin State, the marriage can be registered under the provisions of
the aforesaid Act.

3. AccordinglyA thisA writ petitionA is disposedA of directing the 2nd respondent
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to accept Ext.P2 and treat notice of marriage as having been

given on the date that Ext.P2 was filed and cause registration of the marriage of
the petitioners under the provisions of the Cochin Christian Civil

Marriage Act, 1920. If there are any defects in the application made by the
petitioners, the petitioners shall immediately cure such defects to enable

the 2nd respondent to comply with the directions issued as above. If the
petitioners present themselves before the 2nd respondent on 14-06-2021 the

marriage shall be registered under the provisions of the Cochin Christian Civil
Marriage Act, 1920, on the same day, if necessary by waiving the notice

period.

Downloaded from CourtKutchehry — https://dev.courtkutchehry.com/judgments/frederic-renet-appellant-hash-state-... Page 2 of 2



